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should take place and reports should be
placed before the House. I hope. it is your
desire . ... (Interruption)

SHRI S. M. BENERJEE ;
want a* discussion; I wanted
ments ... .(Interruption )

I did not
two state-

SHRI RAGHU RAMAIAH : You wanted
a statement but others wanted a discussion.
Many hon, Members have made various
stalements. I hope, it is your desire that I
should convey it to the concerned Minister.
i shall do so.

SHRI BAKAR ALl MIRZA : This is
very vague. There is no assurance.

SHRI JYOTIRMOY BASU : Is the
Foreign Trade Minister being requestea to
make a statement in the afternoon about
the Tea Board employees strike 7

SHRI BAKAR ALI MIRZA : Sir, do
you permit this evasion? There is no kind
of an assurance. what is he golng to do ?

MR. DEPUTY-SPEAKER How can
he give an assurance ? He has 1o discuss
it with the concerned Minister.

SHRI BAKAR ALI MIRZA : I has to
be discussed. This matter was raiscd before
also and he must come prepared.

SHRI RAGHU RAMAIAH I will

convey to the Ministers concerned.

SHRI BAKAR ALI MIRZA ; He has not
given any assurance. . ..

MR. DEPUTY-SPEAKER : Ho has heard
you.

SHRI BAKAR ALI MIRZA : He has
been hearing me for the last fortnight.

SHRI RAGHU RAMAIAH : As you
will see from the Report of the Business
Advisory Committee which I am placing
before the House for adoption, all the loadors
of the parties who are members of the
Business Advisory Commitiee have sugges-
ted that even no No-Duay-Yet-Named motion
should be taken up before the Fimance Bill
is passed. The House will appreciats our
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difficulties. I will certainly convev to the
Ministers concerned.

13.40 hes.

BUSINESS ADVISORY COMMITTEE
FORTY-SIXTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND rRA-
NSPORT. (SHRI RAGHU RAMAIAH) :
I beg to move:

““That this House do agrec with the
Forty-Sixth Report of the Business
Advisory Committee presented to the
House on the 12th March, 1970."

MR. DEPUTY-SPEAKER : The ques-

tion is :

““That this House do agree with the
Forty-sixth Report of the Business
Advisory Committee presented to the
House on the 12th March, 1970,

The motion was adopted,

MR. DEPUTY-SPEAKER : Now, the
House stands adjourned for lunch to meet
again at 2.40 P. M.

13.41 br.

The Lok Sabha adjourned for Lunch il
Sorty minutes past Fourteen of the Clock.

The Lok Sabha re-assembled aficr Lunch
at foriy-four minutes past Fourteen of the
Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

RE: PROROGATION OF JAMMU
AND KASHMIR LEGISLATURE

MR. DBPUTY-SPEAKER Mr.
Raghuvir Singh Shastri.

SEVERAI. HON.MEMBERS rose.—

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, on a point of order. It isa
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{ Shri Kaawar Lal Gupta ]

very important matter. [ had written to
you also a letter about it,
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MR. DEPUTY-SPEAKER :
kindly listen to me....

SHRI SHRI CHAND GOYAL (Chandi-
garh) : The constitution is being torn to
pieces every day.

MR. DEPUTY-SPEAKER : Let him
please listen 10 me first,

SHRI INDER J. MALHOTRA (Jammu):
Please, listen to wus for one or two
minutes, and then you camsay what you
want.

MR. DEPUTY-SPEAKER : 1 know
that Shri Kanwar Lal Cupta wants (0 mise
it. and Shri Inder J. Malhotra also came to

SHRIGULAM MOHAMMED BAKSHI
(Srinager) : There are so many other
Members also who want to arise it.

SHRI KANWAR LAL GUPTA : We
had given a vegular motice.

SHRI SHRI CHAND GOYAL : We have
given regular notice,

MR. DEPUTY-SPEAKER : Hon. Mem-
bers do not even allow me to finish what
I was going to say, I understand that a
regular notice of a motion has been sub-
mitted to the Speaker, and this is heing
considered, and, therefore, let him not
press it now. Let us go on with the busi-
ness before the House.

SOME HON. MEMBERS : We wass a
discussion om it todmy.
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SHRI INDER J. MALHOTRA : Let the
Home Minister come out with the facts, as
to what has actually happened, why the
Governor has prorogued the Assembly and
why democracy is being murdered in
Jammu and Kashmir, We are not interested
in the regular motion, We are interested in
knowing the facts.

MR. DEPUTY-SPEAKER : Let the hon.
Member kindly listen to me... ..

SHRIINDER J. MALHOTRA : Kindly
give me two minutes.

MR. DEPUTY-SPEAKER : It will not
be two minutes.. ..

SHRI INDER J. MALHOTRA . The
major duty of this House is to saleguard the
rights of the people all over the country.
When democracy is being slaughtered in
one part of this couniry, may I know whe-
ther this House should mnot take notice of
that 2....

MR. DEPUTY-SPEAKER : Let it come
ina regular way, so that there can be a
proper discussion.

SHRI INDER J. MALHOTRA : We are
not interested in the regular motion. We
are interested in knowing the facts.

SHRI BALRAJ MADHOK (sowth Delhi):
May I make a submission ?....

SOME HON. MEMBERS rose.—

MR, DEPUTY-SPEAKER : Lot me Mstcn
to hon- Members one by one.

SHRI CHENGALRAYA NAIDU
(Chittoor) : I am moving & motion to sus-
pend the besiness before the House and
take op the Kashinir e,

MR. DEPUTY-SPEAKER : All right,
he has moved the motion, That is all.

{ shall aliow ome minute to each Mem-
ber, { would request hom, Members to co-
oporste. Let them not make it intoa
regeiar debates evem il 1t takes some time
to gt aMl ¢he information for a regular
disoussioa. Lot mot hea. Members prolong
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Now, Shri Kanwar Lal Gupta.

SHRI GULAM MOHAMMED BAKSHI:
Kindly allow Shri Inder J. Malhotra first.

SHRI INDER,). MALHOTRA : I am in
possession of certain facts, and my hon.
friends may be interested in knowing that.

MR. DEPUTY-SPEAKER : I am
allowing Shri Kanwar Lal Gupta first be-
cause he has....(/nterruptions). Let hon.
Members please allow me to run the
House.. ..

SHRI KANWAR LAL GUPTA : Let
him speak first. 1 have no objection.

SHRI INDER J. MALHOTRA : Tshall
be wery brief. What has happened In
Jammu and Kashmir State this morning is
this. The Governor has prorogued the
Assembly. The Assembly was sitting for
the budget session, and it was scheduled
W meet  oworrow 1o vole on the
Demands for Qrants, but the Governor
has prorogued the Assembly. Now, we are
interested in knowing the facts. 1 would
suggest that let the Home Minister make
a statement before the House rises today,
as to what the facts are, and what has
aclually happened, and after we know all
these facts, we can come forward with a
regular motion.
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SHRI CHENGALRAYA NAIDU : In
our country, the Speaker of this House
presides over the Conference of Presiding
Officers. So, asa matter of fact, you are
the guardian of these presiding officers.
We find that one presiding officer after
another goes on proroguing the House, . ..

MR. DEPUTY--SPEAKER : What is

the hon. Member's submission ?

SHRI CHENGALRAYA NAIDU:
1 want to move a motion. |am movinga
motion to suspend the business before the
House and take up the discussion about
Kashmir.
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SHRI S.M. BANERJEE (Kanpur) :
I am opposed to President's (nle.. -

MR. DEPUTY--SPEAKER : The ques-
tion of opposing or supporting does not
arise now. What does he want to be
done ?

SHRI S.M. BANERJEE We do not
accept the suggestion made by Shri Prakash
Vir Shastri. But I would like to make one
submission. 1 want that there should be
a statement by the Minister of Home
Affairs clarifying the position, because we
also heard this news on the radio. After
that, let there be a disccussion. The Gover-
nor has used his power wrongly. This
House has definitely to discuss whether it
is correct or not.

SHRI RAJASEKHARAN (Kanakpura) :
Yesterday, 35 Members of the Jammu and
Kashmir Assembly decided to withdraw
support to Shri Sadiq. And the issuc was
to be decided in the meeting of the Assm-
bly tomorrow. In view of that, Shri Sadiq
has asked the Gowvernor to prorogue the
House. Itis just a case of murdering of
democracy. So, we must discuss this point
here.

SHRI BAL RAJ MADHOK : Normally,
it is not the practice to interrupt the
proceedings in this manner. .

MR. DEPUTY--SPEAKER : I am
grateful to him for saying that.

SHRI BALRAJ] MADHOK : But the
point is that the Jammu and Kashmir
State is a borber State and a very strate-
gic State. There isa lot of discontent
already there because of the discriminatory
policy of the State there and also because
of what Sheikh Abdullah has been doing
there, and it is against the policies which
are being pursued by the Sadiq Govern-
ment which are not only against the
interests of Jammu and Kashmir but
against the interests  of the country as
also = whole that the people there,
the members of ruling party them-
selves have revolted against  the
Chief Minister and they have almost
passed a vole of no-confidence. In these
circumstangces, it is some thing serious
which has happened. The Chief Minister
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holds office because he has a majority in
House. But now he has lost the majority.
In these circumstances, in that border
State, to prorogue the House, even when
the budget is not passed—and the demands
for granis relating to Shri Sadiq’s Ministry
or department were to be discussed today,
becomes a matter not only of importance
to Jammu and Kashmir but for the whole
country, from the point of view of constitu-
tional propriety. So, 1 would urge you to
ask the Prime Minister or the Home
Minister to make a statement, One report
is that they have also reported to the
Prime Minister. The Prime Minister must
make a report to this House today,
because otherwise, thinis might become
worse.

SHRI SHRI CHAND GOYAL : Three
constitutional points arise out of this.
Firstly, it ha: happened for this first
time that the Assembly has not been
dissolved or adjourned sime die
but it is being prorogued. It is in
the case of Haryana, that Shri Y,B.
Chavan took the position that since the
House.. ..

MR, DEPUTY--SPEAKER : The main
submission now is that the Home Minister
should come forward with a statement.
The Minister of Parliamentary Affairs is
here and I am sure he has heard what
hon. Members have said, and I am sure
the desire of the Members would be conve-
yed to the Home Minister.

SHRI KANWAR LAL GUPTA : We
have tabled an adjournment motion,

MR. DEPUTY--SPEAKER : As regards
the adjurnment motion, 1 cannot admit
it because the motion has to be given
proper notice of. It cannot ‘be taken up
just like this. .

SHRI SHRI CHAND GOYAL : 1 was
submitting that without the Assembly
having adjourned sine die the Governor is
not authorised to propogue it and this Hou-
sc cannot remain a silent spectator (Inter-
ruption) This House cannot remain a silent
spectator when Ministry Governments are
being allowed to function because, Sir,
this has become abundasitly clear lhat the
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Ruling party has lost majority in the House
and it is misuse of the power of the
Governor to utilice this device and there-
fore, Sir we will request this, that the
least that ought to be done today itself is
that the Governor should be directed
to summon the House immediately.
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Budget is being discussed; Chiefl

Minister’s Demands were presented
yestarday befo e the House,
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take much time,
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Chief Minister’s Demands were before
the House. I don’t know what is
going on there.
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Budget is being discussed; Chief Minis-
ter's Demands were presenied yesterday
before the House.
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MR. DEPUTY-SPEAKER :  Please

don’t take much time.
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Chief Minister's Demands were before
the House. I don’t know what is going on

there.
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MR. DEPUTY--SPEAKER: Kindly finish.

SHRI GULAM MOHAMMAD BAKSHI :
I am very much concerned; Unfortunately
Icome from that part of the couniry.

MR. DEPUTY-SPEAKER : One
minute, please. Youare concerned with
Kashmir: I very much appreciate it. Iam
concerned with the rules of the House and
running of this House. You will kindly
cooperate with me. And threrefore I am
saying this (Interruption) Bakshi ji, please
address the Chair. When a regular
motion is admitted you can have your
full say. Iamnot preventing you or
shutting you out. [am only trying to

regulate the procedure.

SHRI GULAM MOHAMMAD BAKS-
HI: Mr. Qasim and Mr. Sadiq belong
to the same group, that is, Congress (R).
Mir Qasim owes allegiance 10 the Prime
Minister and to the Home Minister and
Congress President Mr. Jagjiwan Ram. It is
their internal matter.

MR. DEPUTY-SPEAKER ; 1 will allow
you to speak at the proper time. When
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[ Mr. Deputy-Speaker ]
procedure is not there, how canl allow
you ? (Imterruption) This will be comming
again I hope and you can have your full
say. Kindly co-operate.

SHRI GULAM MOHAMMAD BAK-
SHI : I will not ask the Prime Minister;
but 1 beg of you to ask the Home Minister
to meke a statement taday.

SHRI TENNETI VISWANATHAN
(Vishakhapatnam) : Do I take it that a
statement will be made today ?

MR. DEPUTY-SPEAKER : I have told
*he Minister of Parliamentary Affairs to
convey to the Minister of Home Affairs
what the Members have expressed here.

SHRI TENNETI VISWANATHAN :
And also to the Prime Minister,

SHRI GULAM MOHAMMAD BAK-
SHI : Prime Minister is not concerned.
It is the Home Minister who is concerned.
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SHRI SHEO NARAIN (Basti) : Sir,
1 rise on a constitutional point. (larerrupt-
ion) As my friend has said.. (Interruption)
What is this* thing ? (Interruption)

MR, DEPUTY-SPEAKER :
word will be expunged.

That

15 hrs.

SHR1TSHEO NARAIN : The Assembly
should have been adjourned sime die, then
it could be prorogued.
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After that President’s rule will come.
But instead of that, something else has
been done, The Home Minister should
come and explain the constitutional
position. We are not concerned with
Kashmir as such now. We are concerned
with the constitutional point. I hope you
will give aruling from your on book
which is in your hands.

15.02 hrs.
GENERAL BUDGET 1970-71—GENE-
RAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER Shri
Raghuvir Singh Shastri may continue his
speach.
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*Expunged as ordered by the Chair,



